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[Shri U. K. Lakshmana Gowda] So far as
Coffee is concerned, there is a already a
general excise duty on raw coffee which works
out to nearly Rs. 102 per quintal and the
present additional excise duty of 10 per cent,
which is proposed to be levied on instant
coffee is a very retrograde step, particularly at
a time when in North India people are not used
to brewing coffee and therefore instant coffee
is becoming very popular. So this additional 10
per cent duty on instant coffee is a very wrong
step and I would urge that this 10 per cent.
Excise duty on both instant tea and instant
coffee should be withdrawn.

Sir, in this Budget I find no mention about
any relief with regard to the duties which weie
levied in the past on fertilisers. The
consumption of fertilisers both in general
agriculture and plantations has gone up in the
past few years and it is showing signs of
decline since the levy of excise duty last year.
Therefore 1 suggest that it should not be
allowed to continue and it is really a pity that
no relief has been given for fertilisers and
chemicals in this Budget.

Then there was a suggestion about the
export of coir from the southern States; that
also should have been provided with sufficient
export incentives and relief in duties.

Sii, so far as the few other proposals in the
Budget are concerned, I heartily Wei-come
them. For example there is a proposal to
provide Rs. 25 crores for rural development
programmes. But as Shri Gurupada-swamy has
stated, the amount of Rs. 25 crores is really
negligible because it can hardly cover even a
portion of the 5000 Blocks which are in need
of it. The ultimate aim should be to cover all
these Blocks so that majority of the rural
population might be able to derive substantial
benefits from these schemes.

Sir, I welcome also the proposal with regard
to the Employees' Provident Fund and the p
ovision for family pensions. I also welcome
the provision for having research schems for
dry farming. This is something which should
have been done earlier but anyway better late
than never. But I would urge that in the
subsequent Budgets more funds would be
made available for these schemes. I would also
welcome the Urban Development Corporation
which has just been started with a
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capital of Rs.10 crores and there is provision
for the Corporation to go into the market to
raise the additional finances for this prupose
and I do hope that with proper implementation
of this, the provision of housing for low
income group people, clearance of slums and
other things would be implemented fast. I
would mention here that the rural housing and
rural water supply are one of the other major
matters in this country which have to be
tackled. It is a pity that in spite of 20 years of
freedom, we have not been able to say that we
have provided drinking water to everyone of
our villages in this country. If that one major
necessity of life has not been provided so far,
what else could we do with our socialistic ap-
proach in this country? I also welcome that a
beginning has been made in the matter of
provision of nutrii ional requirements for the
children in the tribal areas but I would urge
that this should be successively expanded to
cover the children not only in the tribal areas
but also in the other rural areas as well.

Thank you.

RE HOME MINISTER'S STATEMENT
ON KASHMIR

SHRIMATI YASHODA REDDY (Ar.-dhra
Pradesh) : I would like to draw your attention
to something that happened in the House.

THE VICE-CHAIRMAN(SHRI AK-
BAR ALI KHAN) : You must take my
permission before.

SHRIMATI YASHODA REDDY : It is a
matter which happened m the House. With
your permission I will raise it. Yesterday a
point was raised and a wrong answer was
given by the Minister which has been
absolutely misleading. When Mr.  Ghulam
Nabi Untoo said . .

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KFIAN) : This is something .. .

SHRIMATI YASHODA REDDi' : It
is a matter of privilege.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : If it is a matter of privilege,
then bring a Motion.

o oM (YW wERw) oo,
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Shrimati Reddy does  not
need your help.

o) TSNS ¢ g9 Al gA%T 7ER

EICol |

SHRI PITAMBER DAS (Utter Pradesh) :
Sir, it is a matter of procedure. If Yashoda
Reddy wants to raise a question for breach of
privilege, necessarily it has to be taken up at
the earliest opportunity. The decision may
come later but she has raised it at the earliest
opportunity.

SHRI M. N- KAUL (Nominated) : It should
be followed by a formal notice.

SHRI RAJNARAIN : That is a different
thing.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : This happened yesterday, if 1
am right.

SHRI RAJNARAIN
and today, both.

: Yesterday

SHRIMATI YASHODA REDDY :
It is only now that I am able to get at the
record.

THE LEADER OF THE HOUSE (SHRI K.
K. SHAH) : The question was raised by a
Member on this side, if you remember.

SHRI RAJNARAIN : L

SHRI K. K. SHAH : Now it is only a
question of sending a notice.

SHRI P. C. MITRA (Orissa) : It is a
matter of privilege.

SHRI LOKANATH MISRA (Orissa) : If it
is a question of privilege, let us hear Mrs.
Reddy. Let us have an opportunity of listening
to her. She should not take more than 5
mimites. If there is really something very
serious about it, the House has to take
cognizance of that.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : After
want to speak ?

(SHRI
that do you
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SHRIMATI YASHODA REDDY :
You direct me what I should do.

SHRI K. K. SHAH : May I again plead
before the House?

ol TrEATEn @ SgIEEr qq o
amq s g gfFan ar 0 T e
FT AT 2 | I9 “ATe41 F q717 97 f9fa7-
ot ol @8 qFAT 2 |

SHRI PITAMBER DAS : This is only
bringing the matter to the notice of the House.

Whether it is a fit matter for privilege or not,
will come later.

THE VICE-CHAIRMAN(SHRI AKBAR
ALI KHAN) : It has already come to the notice
of the House.

Sl TRATCRSN : HAGA 50 S(AFI 7
At F@ 9 @il 98 SAerd of T
FITAY AT | AT BW @RI A FREEg e
F1 qarar 8 A7 IaFr =29 A @ ek
WA FTA ¥ A7 BH AW TH A 99
agw & (F @7 #1 9@ a& g Fa
n & asgbaf zadh &

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN:I : It should not be a precedent.
When an important debate as that on the
Budget is going on, the Chair should not take
up a matter like this.

s VHARTAS : AXZ { ZT /O AR
T5AT £ | g% T WOHIT FT GHAT IS
aHRAT 1 Al 5@ a% @ sy A g
A9 FT FF GF4 § (F 9g WIHAT THT-
Zz qET 2

R

* THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN; : No.

SHRI A. P. CHATTERJEE (West Bengal) :
It is parliamentary practice also that if a
particular Member wants to raise a question of
privilege, it has to he raised at the earliest
opportunity. The earliest opportunity means
when a question of privilege came to the notice
of the Member. Now that she has looked at the
record, according to her this is the earliest
opportunity when she can raise it. Therefore
she has to raise it. If she cannot raise it at the
earliest opportunity, she cannot give notice. So
you will kindly allow her.
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THE VICE-CHATRMAN(SHRI AK-
BAR ALI KHAN) : Mr. Kaul wants to say
something on this.

HON. MEMBERS : No, not on this.

s\ TrRATIOY ¢ AWET ST A S¢ Agr
FSEATE, T UL AT BE N

L <]

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The Rule is 188 and it says :

"A person wishing to raise a question of
privilege shall give notice in writing to the
Secretary before the commencement of the
sitting on the day the question is proposed to
be raised. If the question proposed to be
raised is based on a document, the notice
should be accompanied by the document."

st T ¢ qer afew ) A IET
FTIRIE | TE & ¢ arge & (om ) e
Fird e aige &t sk ag fet «19r-
2 g% e gAzfar &, A 3% s
When it happens in the eye of the House.
A 0z 7 F1247 3 F 119 vamad qricrarga -
frqq A @y & ...

THE VICE CHAIRMAN (SHRI AK-BAR
ALI KHAN) : I don't want to be. come an
expert. Please refer to the Rule.

SHRI K. S. CHAVDA (Gujarat) : You have
to allow.

s\ uwECEa : FMT wr OHr W
wzdr & A (5 @& & aomT & freg 2
qT |1 WIT AT AAUZ T BT AT 24
fz o ars (7 2rem azft &) 4t 3%
fau @ ar #7891 9% 1 a5 # sk
T (et o < 4% ) 98 fm oz
w1 AT qIET W &Y AT IAT F o4y
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wwfea wawr (F g <o §

Em VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please show me the rule.
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SHRI M. S. GURUPADASWAMY
(Mysoie) : May I make a submission, Sir ? I do
not want to carry on for long. Sir, in the
morning this question was raised by the other
hon. Member on a point of order. So the House
heard him. I do not know whether the
permission was given to him or not, but he
made a point of order. He raised it on a point of
order and the House heard him. Now. Sir, since
this matter has already been introduced, I think
Mrs. Yashoda Reddy may be having some
other aspect of it. So there is no harm in
allowing her to raise this issue, and you should
not be very very meticulous in this regard
because this matter has already been raised by
the hon. Member on the other side.

THE VICE-CHAIRMAN (SHRI-AKBAR
ALI KHAN) : Mr. Gurupada-.-.-wamy, you
will remember that the Chair disapproved the
way that point had aiiscn in this matter. If you
look at the proceedings, probably you will see
thai the matter, having been disapproved ...
(Interruptions) Rule ?

SHRIMATI YASHODA REDDY
Lokanath Misra wants to say something.

: Mr.

SHRI LOKANATH MISRA : Apart from
the Rule....

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You are a senior Member and
you arc the Deputy Leader of a party. I think
you must help me.

SHRI LOKANATH MISRA : Kindly listen
to me. That apart, Rule apart, I want to
submit...

SHRI M. N. KAUL : The Member said, "I
want to raise a point of order". The Chair
stopped him. The Member then said, "You must
hear my point of order before you decide". So
he developed his so called point of order, and
the Chair'
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kept silent about this matter. Then the pro-
ceeding;; continued. Because a Member in :is-
ts that his point of order must be heard, in that
way he says what he wants to say.

SHRI LOKANATH MISRA
Apart from the privilege issue which has been
raised—it may not be a privilege issue;
ultimately you may rule it out because it may
not be a privilege issue— it is definitely a fact
that whatever she said in the House needs
serious attention. And if it needs serious
attention and she lias been able to locate the
reference somewhere either in the proceedings
or somewhere in the Constitution, then she
must bring it to your notice and the notice of
the House, and this is just what she had been
doing. In that process she might have needed
about two minutes, and if you would have
allowed that two minutes Sir, it would have
been over by now.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Misra, we have to follow
certain procedure and I hope  you will agree
with me .

{Interruptions)

SHRI LOKANATH MISRA As the
piesiding . officer you have the discretion to
give permission to anybody.

SHRI K. CHANDRASEKHARAN (Kerala )
. Mr. Vice-Chairman, anyway, the very fact
that this matter has been discussed for some
minutes shows that there is some importance
attached to it, and the hori. Mr. Kaul an
experienced Member, has stated that the
convention is that it can be brought to the
notice of this House {Interruption.’) and then
he said that it should be followed up by a
notice. Now, reading Rule 187 it would
appear—I would say 'it would appear— that
the matter can be raised here, and then under
Rule 188 it can be followed up by a notice.
The hon. Member. Shfijnati Yashoda Reddy,
has said that she is going to raise a qustion
different from the one that was raised in the
morning. So let us hear hei. And then we may
decide.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) All experts ate
considting.

SHRI T. CHENGALVAROYAN

(Tamil Nadu) : May I just draw your kind
attention to. the scope of Rule 187 itself ? Rule
187, Mr. Vice-Chairman, lays down two
postulates. One is "sub-
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ject to the provisions of this Rule" and the
second postulate is "with the consent of the
Chair". Now I submit with very great respect
that these two postulates are different and
distinct. Either it is governed by the rules
following, or they will be abrogated if the
consent of the Chair is given- The hon.
Member seeks the consent and I hope your
grace will be willing to give that
consent.

SHRI K. CHANDRASEKHARAN :
Then, Sir, if you just go through Rule 203,
your residuary powers will be seen in  Rule
203.

SHRI A. P. CHATTERIJEE : Why
don't you give her consent.'

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : In view of the Rule I am
reluctant to exercise my discretion, but as the
Opposition unitedly makes the request, I give
the permission on condition that this will not
be a precedent, and I give the permission just
to mention it before the House.

SHRIMATI YASHODA REDDY :

May I draw your attention to this? The question
put by Shri Gulam Nabi Untoo to Shri Vidya
Charan Shukla is this : "Is it not a fact that,
under Section 35 of the Constitution of Jammu
and Kashmir, whatever advice is tendered by
the Chief Minister, the Governor is bound to
accept that, advice?" Then the Home
Minister— Shri Vidya Charan Shukla—
answering the question said : "As I indicated in
my main Statement, it was on the advice of the
Chief Minister that the Governor was pleased to
prorogue the House. It is true that under Section
35 of the State Constitution the Governor is
bound by the advice of the Council of
Ministers; there is no doubt about that". I
contc.it that statement, Sir, It is misleading and
becau e it has been politically motivated... .
ilntrruptions) Now, Sir, May [ draw your
attention to Section 35 of the Constitution of
Jammu and Kashmir ? Section 35(1) says :
"There shall be a Council of Ministers with the
Prime Minister at the head to aid and advise the
Sadar-i-Riyasat in the exercise of his
functions", and sub-section (2) says : "All
functions of the Governor except those under
sections 36, 38 and 92 shall be exercised by him
only on the advice of the Council of Ministers."
Section 92 refers to the breakdown of the
constitutional machinery and prorogation of the
House by Proclamation. And this, Sir,
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[Shrimati Yashoda Reddy]

is to be read with Section 53. Sub-¢ ection (1)
of Section 53 says : "The Governor shall from
time to time"—this is what [ want the House to
see here, it is "shall"—"The Governor shall
from time to time summon each House of the
Legislature to meet at such time and place as
he thinks fit, but six months shall not intervene
between its last sitting in one session and the
date appointed for the first sitting in the next
session". And sub-section (2) says : "The
Governor may from time to time proprogue
the Houses".

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have made the
point.

SHRIMATI YASHODA REDDY :
Now, Sir, in one case it is mandatory whereas
in the other case it is discretionary. Our
contention yesterday was that when the
Governor, on the advice of the Chief Minister,
prorogued the House when the Budget was on
the anvil and the Demands had to be taken up,
it was unconstitutional. And then the answer of
the Home M'nister was that it was mandatory.
It was not mandatory because, undei the law
'may' does never mean 'shall', especially so here
when 'shall' has been used in one part of he
Section and 'may' has b,eeii used in another
part of the same Section. It was discretionaly in
the matter of prorogation. It is : "The Governor
may from time to time prorogue the Houses".
The reply given has been misleading. The
Governor exercised his discretion wrongly and
we have aright to question it. The statement
made was a misleading statement, and the
principle behind it is that the minister should
not have misled the House and you must take
cognizance of it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I think it is a question of
interpretation.

SHRIMATI YASHODA REDDY : No, Sir,
we dont agree.

o\ T« o, § OF araear
FT W97 IST WIE )

grewrene (ol FwaT aE) am)
FoF FZT 0 a7 AY TwoAd f, q@e
ggr & et g W F W
X &, drgefad &% waw @ 4
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Would you like to
read all that ? Tnen I am sorry; I won't allow
it.

wft T
T |

amgd ardr 8y ¥

ot vAreer . Yifad, egear &
w37 9% W2 w0 feafewr w4 78 7
ST WHAT, SAIEAT & WT A AU G
HIT G W qq SATAT 2T |

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : Do not please; [ won't allow
it.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Ihave heard.

ot T ;oW faar g7 & ag
3 A, @ Ay ag wa sedfazuw
¢ faar \ we amvw wefwEww

o\ THATTAN fre  Srwifes
AT 1 NGH FTC T Ted .
qrEgaT & | gafad sy grar g €1, %
faqe e & g7 . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KH IN) : What I want is, you bring a

motion. You have the right to bring a
motion.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Whatever it is,
according to the rules you have mentioned it.

s CRAREA : § T AT & FAA
AFT F wATL G LIIE | AT U Fq
¥ A FT HAA T ATAE AT . . .

THE VICE-CHAIRMAN : (SHRI AKBAR
ALI KHAN) : I quite understand.

s URTAG ¢ § T AT I quwA
¥ wgad 31 @ g Hfvad, STaedr &0
T9T AT § Wi A FL G §; WS
F AT R T TR | AT HAA K WA
#rfara 18 axfer qar #or #X T A1 737
Fr afear, wfgar & faodir &1, 39 ™
frormfasrT &0 g9 FT IS0 | ;A
Arfsrn, g9 FOOT W ATA I FL AT
gz, AT & quAT A g, A W%
Ecic i

Frwarere (S wwAT qS AW)
FTE SA@ AL AT | A T @G
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a8 95 FT A10 A OF Arfzq fag w3
% A1 77 ag ifew agt s Ifqq goq
a1 47, TT FAA A1 T gH, g & gfa-
BE A S Ay sgaeqr famafuw
qadT gl F fa7 any & 0, & fadrn
faw< wg #ar v ) wafad & a5 w7
@ g, fadafas & s wv fadqr-
fowx a ag faar omr «ifgd 1 2
e war g, fedr & faoly g a4
& 1| ® 7z TEAT AT §, AT GIAT AT
ffFF w1 a7 a8 7z frm—faww
fag 59w Wwr ae gefina—a
e g B weelEwd @0 waw
& 1 7g asgfeafy & awafeafa | | .
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : If all the Opposition
leaders also want that he should say then I

would allow; otherwise I think he is wasting
the time of the House.

sl TEAREer : #fraq, F amer qg
¥ T WGWE . ..
SHRI A, P. CHATTER JEE : The

Governor must act on the advice of the
Council of Ministers . . .

s\ TATEa w35 ME ¥
FIEEIZIAAT A% P Q7T Frode F §
fF :

"There shall be a Council of Ministers
with the Prime Minister at the head to aid

and advise the Sadar-i. Riyasat in the
exercise of his functions.*'

A siwar At (fg=) : 2 quar
Afqara & | % A1 qwnaa &1 T[T )

o\ TrstArermer ¢ gfAd, ag qUEAT @
qaT & 1 gal ug ¥

"All functions of the Sadir-i-Riyasat

except those under sections 36, 38 and 92

shall be exercised by him only on the advice
of the Council of Ministers."

T, 36, 38, 92 T HIEH F HTHIL
g7 Fifra g fafeed &t ga@ a@a

¥ fad aade aeg 7% ¢ | 97 fawge
W/ 2| WA dAuA
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ssqm 2 ) ug &, feudr fufqed wig
I UqYEEae | Ug WEL TEr § T
AT Frode & werrw & faa fw o
grew fafreez w3 9dt % qarfas fagéh
fafezx wilee #¢ | ag wT aFqr g,
7@l off T AFT & | HI9 qFAT 38
TFRCAT 2\

qq GATL WIAAT AT & —TF09 92
A—APEIT A% FredrzgaTs wafrTdr )
TAAT F, HA FHEIAWAT  AFEIT
31 W, Jq A4 fTrRwMT T FIA
FT ATA NAAT | AAAT TA AN A TE(
& i aer ardr otz 21 @r 3, -
A { AqEIEAT A1 AN qA—Ar T
faar 2 :

"If at any time the Sadar-i-Riyasat
decides that a situation has arisen in which
the Government of the State cannot be
carried on in accordance with the provisions

of this Constitution, the Sadar-i-Riyasat
may by proclamation prorogue ..."

at wzz fearas “w ard SR’ s
FT AFAT &, AN AT GHH FT AFAT
¥\ F Amd Qe SEga g, 9F A9 W
artq Tvaq %4 go fw ogewr ag aamar
Ty & wreftzawaa AFIET FI0 Fofe
q g aar ar .

st imaE qult o AE g
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8, FAR WIA F AT AT IA G L
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FT qTAAT a7 g1 | safaq & Arfow 3
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THE BUDGET 1970-71 —

General

SHRI M N. KAUL (Nominated) : Mr. Vice-
Chairman, Sir, I have heard all the Budget
speeches so for as I can recollect since 193ft.
This Budget speech is in a sense unique. It has
been delivered for the second time by the
Prime Minister herself and that adds a great
deal of importance to it, because the Head of
the Government herself has considered all the
implications of the proposals.

(GENERAL)
Discussion—contd!

Now, it was the practice in former days that
when the Leader of the Opposition or other
prominent spokesman of the Opposition took
part in the debate the way to do it was not to
pick up individual items—that was left to
individual Members of the party—but the way
for the leaders of the parties was to present an
alternative proposal. I remember the days when
Mr. Bhulabhai Desai and Mr. H.P. Mody made
speeches which amounted to alternative Budget
proposals; that is to say, if they reduced in one
part they had to take counter action in another
part so that the speech as a whole would be
somewhat like alternative Budget proposals.
That was the line of approach and it was very
interesting and very informative. Now in recent
years a tendency has developed to make
proposals that do not present an entire picture. I
have my own reactions to individual items but I
propose' to adopt a general attitude. I think it is
not the individual items that matter so much
but it is the presentation, the approach of the
Budget as a whole, that matters. What should a
Budget do ? The Budget as a whole should
touch the chords of the economy in its various
aspects because it can do no more than touch
the chords of the economy in its various
aspects so as to generate confidence. That is
the ultimate trick of the Budget, that the
proposals should be so contrived, so
amalgamated and so presented that there is a
general feeling in the country that the Budget is
good and there is a note of confidence because
it is that note of confidence which revives
activity in all spheres. 1 think if that test is
applied, this Budget, by and large, satisfies
that test. Criticisms have



